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(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
to amend the State Universities Laws of Himachal Pradesh.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh
Year of the Republic of India as follows:—

CHAPTER-I
PRELIMINARY

1. Short title—This Act may be called the Himachal Pradesh State Universities
(Amendment) Act, 2026 .

CHAPTER-II

AMENDMENTS TO THE HIMACHAL PRADESH
UNIVERSITY ACT, 1970

2. Amendment of section 12-C.—In section 12-C of the Himachal Pradesh University
Act, 1970,-

(@) in sub-section (2), for the sign and words “, the Academic Council and the
Finance Committee”, the words “and the Academic Council” shall be substituted,
and

(b) in sub-section (5), for the sign and words “, the Academic Council and the
Finance Committee”, the words “ and the Academic Council” shall be substituted.

3. Amendment of section 12-E.— In section 12-E of the Himachal Pradesh University
Act, 1970, in sub-section (2), for the sign and words “, the Academic Council and the Finance
Committee”, the words *“and the Academic Council” shall be substituted.

4.  Amendment of section 21.—In section 21 of the Himachal Pradesh University Act,
1970, in sub-section (5), the words and sign “but the service matters of employees and financial
matters, may be considered by it after recommendations of the Finance Committee”, shall be
omitted and thereafter, the following shall be inserted, namely:—

“(5A) The recommendations made by the Finance Committee shall be considered by
the Executive Council, which shall thereafter submit the same, along with its
recommendations, to the State Government for consideration and approval.”.

5. Substitution of section 28.—For section 28 of the Himachal Pradesh University Act,
1970, the following shall be substituted, namely:—



“28. Finance Committee.—(1) Notwithstanding anything to the contrary contained in
any other provision of this Act, the Finance Committee shall be headed by the
Secretary (Finance) to the Government.

(2) Its constitution, the term of office of its members other than ex-officio
members shall be such, as may be prescribed by the statutes.

(3) All financial and service matters relating to service conditions of employees
of the University including creation, upgradation or filling up of the posts,
framing of recruitment and promotion rules, revision of pay and allowances
shall first be placed before the Finance Committee.

(4) The Finance Committee shall place its recommendations before the
Executive Council for taking action in accordance with sub-section (5A) of
section 21.”.

6.  Substitution of section 34.—For section 34 of the Himachal Pradesh University Act,
1970, the following shall be substituted, namely:—

“34. Appointment of teachers and other employees.—(1) Notwithstanding anything

to the contrary contained in this Act or in the statutes or ordinances made thereunder,
all recruitments of teachers in the University by direct recruitment shall be made
through the Himachal Pradesh Public Service Commission, in accordance with such
qualifications, standards and selection procedures as specified by the University Grants
Commission.

(2) All direct recruitments to the non-teaching posts of the University shall be
made through the Himachal Pradesh Rajya Chayan Aayog or such other
recruitment agency as may be notified by the State Government.

(3) Appointments by promotion, deputation, transfer, contract, tenure, re-
employment or any other mode of recruitment other than direct recruitment
shall be made in such manner as may be prescribed by the statutes.

(4) The University shall issue appointment orders on the basis of the
recommendations made by the Himachal Pradesh Public Service
Commission or the Himachal Pradesh Rajya Chayan Aayog, or any other
recruiting agency, as the case may be.”.

CHAPTER-I1I1I

AMENDMENTS TO THE SARDAR PATEL UNIVERSITY MANDI, HIMACHAL
PRADESH (ESTABLISHMENT AND REGULATION) ACT, 2021

7. Amendment of section 18.—In section 18 of the Sardar Patel University Mandi,
Himachal Pradesh (Establishment and Regulation) Act, 2021,—

(@) in sub-section (2), for the sign and words “, the Academic Council and the
Finance Committee”, the words “and the Academic Council” shall be substituted:;
and



(b) in sub-section (5), for the sign and words “, the Academic Council and the
Finance Committee”, the words “ and the Academic Council” shall be substituted.

8.  Amendment of section 29.—In section 29 of the Sardar Patel University Mandi,
Himachal Pradesh (Establishment and Regulation) Act, 2021, in sub-section (5), the words and sign
“but the service matters of employees and financial matters, may be considered by it after
recommendations of the Finance Committee” shall be omitted and thereafter, the following shall
be inserted, namely:—

“(5A) The recommendations made by the Finance Committee shall be considered by
the Executive Council, which shall thereafter submit the same, along with its
recommendations, to the State Government for consideration and approval.”.

9.  Substitution of section 32.—For section 32 of the Sardar Patel University Mandi,
Himachal Pradesh (Establishment and Regulation) Act, 2021, the following shall be substituted,
namely:—

“32. Finance Committee.— (1) Notwithstanding anything to the contrary contained in
any other provisions of this Act, the Finance Committee shall be headed by the
Secretary (Finance) to the Government.

(2) Its constitution, the term of office of its members other than ex-officio
members shall be such, as may be prescribed by the statutes.

(3) All financial and service matters relating to service conditions of employees
of the University including creation, upgradation or filling up of the posts,
framing of recruitment and promotion rules, revision of pay and allowances
shall first be placed before the Finance Committee.

(4) The Finance Committee shall place its recommendations before the
Executive Council for taking action in accordance with sub-section (5A) of
section 29.”.

10. Substitution of section 38.—For section 38 of the principal Act, the following shall be
substituted, namely:—

“38. Appointment of teachers and other employees.—(1) Notwithstanding anything

to the contrary contained in this Act or in the statutes or ordinances made thereunder,
all recruitments of teachers in the University by direct recruitment shall be made
through the Himachal Pradesh Public Service Commission, in accordance with such
qualifications, standards and selection procedures as specified by the University Grants
Commission.

(2) All direct recruitments to the non-teaching posts of the University shall be
made through the Himachal Pradesh Rajya Chayan Aayog or such other
recruitment agency as may be notified by the State Government.

(3) Appointments by promotion, deputation, transfer, contract, tenure, re-
employment or any other mode of recruitment other than direct recruitment
shall be made in such manner as may be prescribed by the statutes.



(4) The University shall issue appointment orders on the basis of the
recommendations made by the Himachal Pradesh Public Service
Commission or the Himachal Pradesh Rajya Chayan Aayog, or any other
recruiting agency, as the case may be.”.

CHAPTER-IV

AMENDMENTS TO THE HIMACHAL PRADESH TECHNICAL UNIVERSITY ACT,

2014

11. Amendment of section 13.—In section 13 of the Himachal Pradesh Technical
University Act, 2014, in sub-section (3), for the sign and words “, the Academic Council and the
Finance Committee”, the words “ and the Academic Council” shall be substituted.

12. Amendment of section 17.—In section 17 of the Himachal Pradesh Technical
University Act, 2014,—

(@)

(b)

in sub-section (1), the sign and words “, the Finance Committee” shall be omitted,;
and

for sub-section (2), the following shall be substituted, namely:—

“(2) Without prejudice to the provisions of sub- section (1) the Board shall have
the following powers and functions, namely :—

(@) to create School of Studies or Departments or Centres or Specialised
Laboratories or Colleges as may be specified in the Ordinances for running
various academic programmes;

(b) to institute courses of study in the University;

(c) to make, modify or repeal the statutes and approve all rules and regulations;
(d) to consider, modify and approve or cancel the Ordinances;

(e) to consider and approve the Annual Report, Annual Statement and Accounts,
and the Annual Budget of the University;

(f) to consider the recommendations of the Finance Committee and submit the
same, along with its recommendations, to the State Government for
consideration and approval,

(g) to accept, transfer and otherwise control the moveable, immoveable and
intellectual property of the University;

(h) to institute and approve Contributory Provident Fund or General Provident
Fund for the benefit of Officers, Teachers and employees of the University
as the case may be;



(i) to decide upon the form and use of common seal of the University;

(J) to appoint such Committees as may be required for the efficient functioning
of the University;

(K) to delegate any of the powers to the Vice-Chancellor, Registrar, Deans or
any other Officer, employee or any Authority of the University or to a
Committee appointed by it; and

(I) to exercise such other powers and perform such other functions as may be
conferred or imposed upon it by or under this Act or the regulations for
achieving the objects of the University.”.

13. Substitution of section 21.—For section 21 of the Himachal Pradesh Technical
University Act, 2014, the following shall be substituted, namely:—

“21. Finance Committee.— (1) Notwithstanding anything to the contrary contained
in any other provision of this Act, the Finance Committee shall be headed by the
Secretary (Finance) to the Government.

(2) Its constitution, the term of office of its members other than ex-officio
members shall be such, as may be prescribed by the statutes.

(3) All financial and service matters relating to service conditions of employees
of the University including creation, upgradation or filling up of the posts,
framing of recruitment and promotion rules, revision of pay and allowances
shall first be placed before the Finance Committee.

(4) The Finance Committee shall place its recommendations before the Board
far taking action in accordance with sub-section (2) of section 17.”.

14. Substitution of section 24.—For section 24 of the Himachal Pradesh Technical
University Act, 2014, the following shall be substituted, namely:—

“24. Appointment of teachers and other employees.—(1) Notwithstanding anything

to the contrary contained in this Act or in the statutes or ordinances made thereunder,
all recruitments of teachers in the University by direct recruitment shall be made
through the Himachal Pradesh Public Service Commission, in accordance with such
qualifications, standards and selection procedures as specified by the University Grants
Commission.

(2) All direct recruitments to the non-teaching posts of the University shall be
made through the Himachal Pradesh Rajya Chayan Aayog or such other
recruitment agency as may be notified by the State Government.

(3) Appointments by promotion, deputation, transfer, contract, tenure, re-
employment or any other mode of recruitment other than direct recruitment
shall be made in such manner as may be prescribed by the statutes.

(4) The University shall issue appointment orders on the basis of the
recommendations made by the Himachal Pradesh Public Service



Commission or the Himachal Pradesh Rajya Chayan Aayog, or any other
recruiting agency, as the case may be.”.

15. Omission of section 25.—Section 25 of the Himachal Pradesh Technical University
Act, 2014, shall be omitted.

CHAPTER-V

AMENDMENTS TO THE HIMACHAL PRADESH UNIVERSITIES OF AGRICULTURE,
HORTICULTURE AND FORESTRY ACT, 1986

16. Substitution of section 19.— For section 19 of the Himachal Pradesh Universities of
Agriculture, Horticulture and Forestry Act, 1986, the following section shall be substituted,
namely:—

“19. Finance Committee.— (1) Notwithstanding anything to the contrary contained
in any other provision of this Act, the Finance Committee shall be headed by the
Secretary (Finance) to the Government.

(2) Its constitution, the term of office of its members other than ex-officio
members shall be such, as may be prescribed by the statutes.

(3) All financial and service matters relating to service conditions of employees
of the University including creation, upgradation or filling up of the posts,
framing of recruitment and promotion rules, revision of pay and allowances
shall first be placed before the Finance Committee.

(4) The Finance Committee shall place its recommendations before the Board.

(5) The recommendations made by the Finance Committee shall be considered
by the Board, which shall thereafter submit the same, along with its
recommendations, to the State Government for consideration and
approval.”.

17. Substitution of section 39.—For section 39 of the Himachal Pradesh Universities of
Agriculture, Horticulture and Forestry Act, 1986, the following shall be substituted, namely:—

“39. Appointment of teachers and other employees.—(1) Notwithstanding anything

to the contrary contained in this Act or in the statutes or ordinances made thereunder,
all recruitments of teachers in the University by direct recruitment shall be made
through the Himachal Pradesh Public Service Commission, in accordance with such
qualifications, standards and selection procedures as specified by the University Grants
Commission.

(2) All direct recruitments to the non-teaching posts of the University shall be
made through the Himachal Pradesh Rajya Chayan Aayog or such other
recruitment agency as may be notified by the State Government.

(3) Appointments by promotion, deputation, transfer, contract, tenure, re-
employment or any other mode of recruitment other than direct recruitment
shall be made in such manner as may be prescribed by the statutes.



(4) The University shall issue appointment orders on the basis of the
recommendations made by the Himachal Pradesh Public Service
Commission or the Himachal Pradesh Rajya Chayan Aayog, or any other
recruiting agency, as the case may be.”.

18. Substitution of section 44.—For section 44 of the Himachal Pradesh Universities of
Agriculture, Horticulture and Forestry Act, 1986, the following shall be substituted, namely:—

“44. The University Fund.— (1) The University shall establish a fund to be called
the University Fund to which shall be credited:—

(@) any contribution or grant or loan received from the State Government and the
Central Government;

(b) the income of the University from all sources including income from fees
and other charges;

(c) all moneys received by the University by way of bequest, donations, gifts,
endowments and other grants, if any;

(d) all moneys received by the University in any other manner or from any other
source.

(2) All funds of the University shall be deposited in such banks or invested in such
manner as decided by the Vice-Chancellor.

(3) The funds of the University shall be applied towards the expenses of the
University including expenses incurred in the exercise of its powers and discharge
of its functions by or under this Act.”.

CHAPTER-VI

AMENDMENTS TO THE ATAL MEDICAL AND RESEARCH UNIVERSITY,
HIMACHAL PRADESH ACT, 2017

19. Amendment of section 15.—In section 15 of the Atal Medical and Research
University, Himachal Pradesh Act, 2017, in sub-section (4), the words “and the Finance
Commitee”, and the words “Finnance Commitee” shall be omitted.

20. Substitution of section 32.—For section 32 of the Atal Medical and Research
University, Himachal Pradesh Act, 2017, the following shall be substituted, namely:—

“32. Finance Committee.— (1) Notwithstanding anything to the contrary contained
in any other provision of this Act, the Finance Committee shall be headed by the
Secretary (Finance) to the Government.

(2) Its constitution, the term of office of its members other than ex-officio
members shall be such, as may be prescribed by the statutes.

(3) All financial and service matters relating to service conditions of employees
of the University including creation, upgradation or filling up of the posts,



framing of recruitment and promotion rules, revision of pay and allowances
shall first be placed before the Finance Committee.

(4) The Finance Committee shall place its recommendations before the Board of
Managment.

(5) The recommendations made by the Finance Committee shall be considered
by the Board of Managment, which shall thereafter submit the same, along
with its recommendations, to the State Government for consideration and
approval.”.

21. Substitution of section 51.—For section 51 of the Atal Medical and Research
University, Himachal Pradesh Act, 2017, the following shall be substituted, namely:—

“51. Appointment of teachers and other employees.—(1) Notwithstanding anything

to the contrary contained in this Act or in the statutes or ordinances made thereunder,
all recruitments of teachers in the University by direct recruitment shall be made
through the Himachal Pradesh Public Service Commission, in accordance with such
qualifications, standards and selection procedures as specified by the University Grants
Commission.

(2) All direct recruitments to the non-teaching posts of the University shall be
made through the Himachal Pradesh Rajya Chayan Aayog or such other
recruitment agency as may be notified by the State Government.

(3) Appointments by promotion, deputation, transfer, contract, tenure, re-
employment or any other mode of recruitment other than direct recruitment
shall be made in such manner as may be prescribed by the statutes.

(4) The University shall issue appointment orders on the basis of the
recommendations made by the Himachal Pradesh Public Service
Commission or the Himachal Pradesh Rajya Chayan Aayog, or any other
recruiting agency, as the case may be.”.

STATEMENT OF OBJECTS AND REASONS

The Government of Himachal Pradesh has established various State Universities under
separate enactments to promote higher education, research, innovation and dissemination of
knowledge. These Universities are substantially funded by the State Government through Grant-in-
Aid for carrying out their academic, research and administrative activities. From time to time,
amendments have been made in the respective enactments to strengthen their governance and
administration.

Certain instances of financial mismanagement and lack of financial discipline have,
however, come to the notice of the Government. It has, therefore, become necessary to strengthen
the financial governance framework of the State Universities by providing greater financial
oversight and accountability. The Bill seeks to provide that the Finance Committee of every State
University shall be headed by the Secretary (Finance) to the Government and that all matters
involving financial implications including creation, upgradation and filling up of posts, framing or



amendment of recruitment and promotion rules, revision of pay, allowances and other service
conditions of employees having financial implications, shall be placed before the Finance
Committee. The recommendations made by the Finance Committee shall be considered by the
Executive Council or the Board, as the case may be, which shall thereafter submit the same,
alongwith its recommendations to the Government for consideration and approval.

The Bill further seeks to ensure fairness, transparency and merit-based selection in the
recruitment of teaching and non-teaching staff of the State Universities by providing that such
appointments shall be made through the Himachal Pradesh Public Service Commission and the
Himachal Pradesh Rajya Chayan Aayog, as the case may be, in accordance with the applicable
laws.

The proposed amendments are intended to strengthen financial discipline, improve
institutional governance, ensure proper utilization of public funds and establish a transparent and
credible recruitment system in the State Universities.

This Bill seeks to achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.
SHIMLA
THE , 2026



